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Short title and
commencement,

Amendment of Section 2.

CIOIATTISGARH ACT
(No. 25 of 2018)

THE CHHATTISGARH GOODS AND SERVICES TAX (AMENDMENT) ACT, 2018.

(No. 7 of 2017).

1.

An Act fo amend the Chhattisgarh Goods and Services Tax Act, 2017

Be it enacted by the Chhattisgarh Legislature in the Sixty- ninth Year of the
Republic of India, as follows:-

&)

(2)

This Act may be called the Chhattisgarh Goods and Services Tax
(Amendment) Act, 2018.

Save as otherwise provided, the provisions of this Act shall come into
force on such date as the State Government may, by notification in
the Ofticial Gazette, appoint:

Provided that different dates may be appointed for different
provisions of this Act and any reference in any such provision to the
commencement of this Act shall be construed as a reference to the
coming into force of that provision,

In Section 2 of the Chhattisgarh Goods and Services Tax Act, 2017
(No. 7 of 2017}, (hercinafter referred to as the Principal Act),---

(a) in clause (4), for the words “the Appcllate Authority and the
Appellate Tribunal”, the words, brackets and figurcs “the
Appellate Authority, the Appellate Tribunal and the Authority
referred to in sub-section {2) of Section 1717 shall be substituted,;

(b) in(b) in clause {16) for the words “Central Board of Excise and
Customs”™ the words “Central Board of Indirect Taxes and
Customs” shall be substituted;

{¢) in clause (17), for sub-clausc (h), the following shall. be
substituted, namely:—

“(h) activities of a race club including by way of totalisator or a
license to book maker or activities of a licensed book
maker in such club; and”

(d) clause (18) shall be omitted;

(¢} in clause (35}, for the word, brackets and lctter “clause (c)”, the
word, brackets and letler “clause (b)” shall be substituted;

(f) in clause {69}, in sub-ciause (), after the word and figures
“Article 3717, the words, figures and letter “and Article 37117
shall be inserted;

{2} after clause (102), the following shall be inserted, namely:——
"Explanation.—For the removal of doubts, it is hereby clarified
that the expression “services” includes facilitating or arranging
transaciions in securities;"”
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In Section 7 of the Principal Act, with effect from the 1st day of July,
2017, -

()

(b)

in sub-section (1), —

(i) in clause (bb), after the words and symbol “or furtherance of
business:”, the word “and™ shall be inserted and shall
always be deemed to have been inserted;

(i1} in clause (c), after the words “a consideralion™, the word
“and” shall be omitted and shall always be deemed to
have been omilted;

{iii) clause (d) shall be omitted and shall always be deemed tc
have been omitted.

after sub-section (1}, the following shall be inserted and shall

always be deemed to have been inserted, namely:—

“(1A) where certain activitics or transactions constitute a
supply in accordance with the provisions ol sub-section
(1), they shall be treated either as supply of goods or
supply of services as referred to in Schedule 117

in sub-section (3), for the words, brackets and figures “sub-

sections (1) and  (2)", the words, brackets, figures and letter

“sub-sections (1), (1A) and {2)” shall be substituted.

In Section © of the Principal Act, for sub-section (4), the following
shall be substituted, namely.—
“{4) The Government may, on the recommendations of the Council,

by notification, specify a class of registered persons who shall,
in respect of supply of specified categories of goods or services
or both received from an unregistered supplier, pay the tax on
reverse charge basis as the recipient of such supply of poods or
services or hoth, and all the provisions of this Act shall apply (o
such recipient as if he is the person liable for paying the tax in
relation to such supply of goods or services or both.”

In Section 10 of the Principal Acl,—

(a)

(b)

in sub-scetion (1) —

(i)  for the words “in lieu of the tax payable by him, an amount
calculated at such rate”, the words, brackets and [igurcs
“in lieu of the tax payable by him under sub-section (1) of
Section 9, an amount of tax calculated at such rate” shall
be substituted;

(ii) in the proviso, for the words “one crore rupees”, the words
“one crore and (ifly lakh rupees” shall be substituted;

(iii) in the proviso, for the punctuation full stop ".", the
punctuation colon ™" shall be substituted;

{iv) after the proviso, the following shall be inserted, namely:—

“Provided further that a person who opts to pay tax

under clause (a) or clause (&) or clause {¢) may supply
services (other than those referred to in clause {b) of
paragraph 6 ot Schedule [T}, of value not excecding ten per
cent of turnover in the State in the preceding financial year
or five lakh rupees, whichever is higher.”

in sub-section (2), for clause (a), the following shall be

substituted, namely:—

*(a) save as provided in sub-section (1), he is not engaged in the
supply of services;”

Amendment of Section 7.

Amendment of Section 9.

Amendment of Section 10.
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Amendment of Section 12.

Amendment of Section 13.

Amendment of Section 16.

Amendment of Section 17.

In Section 12 of the Principal Act, in sub-section (2), in clause (a),
the words, brackets and figure “sub-section (1) of ”” shall be omitted.

In Section 13 of the Principal Act, in sub-section (2), the words,
brackets and figure “sub-section (2) of  wherever they occur, shall
be omitted.

In Section 16 of the Principal Act, in sub-section (2),—

(a)

(b)

in clause (b), for the Explanation, the following shall be

substituted, namely:—

“Explanation.—For the purposes of this clause, it shall be

deemed that the registered person has received the goods or, as

the case may be, services—

6] where the goods are delivercd by the supplier to a
recipient or any other person on the direction of such
registered person, whether acting as an agent or
otherwise, before or during movement of goods, either
by way of transfer of documents of title to goods or
olherwise;

(i) where the services are provided by the supplier to any
person on the direction of and on account of such
registered person.”

in clause (c), for the word and figures “Section 417, the words,

figures and letter “Section 41 or Section 43A” shall be

substituted.

In Section 17 of the Principal Act,-

(a)

(b)

after sub-section (3), the following shall be inserted, namely:—
"Explanation.—For the purposes of this sub-section, the
expression “‘value of exempt supply’’ shall not include the
value of activities or transactions specified in Schedule III,
except those specified in paragraph 5 of the said Schedule.”

in sub-section (3), for clauses (a) and (b}, the following shall be

substituted, namely:—

“(a) motor vehicles for transporiation of persons having
approved seating capacity of not morc than thirteen
persons (including the driver), except when they are
used for making the [following taxable supplies,
namely:—

(A) [further supply of such motor vehicles; or
(B) (ransportation of passengers; or
(C) imparting training on driving such motor vehicles;
(aa) vessels and aircrafl except when they are used—
(i) for making the following taxable supplies, namely:-
(A) further supply of such vessels or aircraft; or
(B) transportation of passengers; or
(C) imparting training on navigating such vessels;
or
(D) imparting training on flying such aircraft;
(i) for transportation of goods;

(ab) services of general insurance, servicing, repair and
maintenance in so far as they relate to motor vehicles,
vessels or aircrafi referred to in clausc (a) or clause (aa):

Provided that the input tax credit in respect ol such
services shall be available—
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(i) where the motor vehi cles, vessels or aircraft referred
to in clause (a) or clause (aa) arc used for the
purposes specified therein;

(ii) where received by a taxable person engaged—

(A) in the manufacture of such, motor vehicles,
vessels or aircraft; or
(B) in the supply of general Insurance services in
respect of such motor vehicles, vessels or
aireraft insured by him;
(b) the following supply of goods or services or both—

(i) food and beverages, outdoor catering, beauty
treatment, health services, cosmetic and plastic
surgery, leasing, renting or hiring of motor vehicles,
vessels or aircraft referred to in clause (a) or clause
(aa) except when used for the purposes specified
therein, life insurance and health insurance:

Provided that the input tax credit in respect
of such goods or services or both shall be available
where an inward supply of such goods or services
or both is used by a registered person for making an
outward taxable supply of the same category of
goods or services or both or as an element of a
taxable composite or mixed supply;

(i) membership of a club, health and fitness centre; and

(iii) travel benefits extended to employees on vacation
such as leave or home travel concession:

Provided that the input tax credit in respect
of such goods or services or both shall be available,
where it is obligatory for an employer to provide
the same to its employees under any law for the
time being in force.”

In Scction 20 of the Principal Act, in Explanation, in clause {c), for
the words and figures “under entry 84,7, the words, figures and letter
“under entries 84 and 92A” shall be substituted,

In Section 22 ofthe Principal Act,—

in sub-section (1), afier the proviso, the following shall be
inserted, namely:—

“Provided further that where such person makes taxable
supplies of goods or services or both from a special category
State in respect of which the Central Government has
enhanced the aggregate turnover referred to in the first proviso,
he shall be liable to be registered if his aggregate turnover in a
financial year excceds the amount equivalent to such enhanced
turnover.”

(b) in the Explanation, in clause (iii), after the words “Constitution”

the words “except the State of Jammu and Kashmir”, and
States of Arunachal Pradesh, Assam, Himachal Pradesh,
Meghalaya, Sikkim and Uttarakhand” shall be inserted.”

In Section 24 of (he Principal Act, in clause (x), alter the words
“commerce operator”, the words and figures “who js required (o
collect tax al source under Section 527 shall be inserted,

Amendment of Section 20.

Amendment of Section 22.

Amendment of Section 24,
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Amendment Section 235,

Amendment of Seclion 29,

Amendment of Section 34.

T

14.

15,

In Section 25 of the Principal Act,- -

(a)

(b)

(c)

in sub-section (1), in the proviso, for the punctuation full stop
".", the punctuation colon ™" shall be substituted;

in sub-section (1), after the proviso and before the Explanation,
the following shall be inserted, namely:—

“Provided further that a person having a unit, as
delined in the Special Economic Zones Act, 2003, in a Special
LEconomic Zone or being a Special Economic Zone developer
shall have to apply for a scparate registration, as distinet from
his place of business located outside the Special Feonomic
Zome in the same State.”

in sub-section (2}, for the proviso, the following shall be
substituted, namely:—

"Provided that a person having multiple places of
business in the Statc may be granted a separate registration for
each such place of business, subject to such conditions as may
be prescribed.”

In Section 29 of the Principal Act,—
(a) inthe marginal heading aftcr the word “Cancellation”, the words

(b)
{c)

(d)

©

“or suspension” shall be inserted;
in sub-scetion (1), in clause {(¢), for the punctuation full stop *.",
the punctuation colon ":" shall be substituted;

in sub-section (1), after clausc (¢), the following shall be
inserted, namely: —

“Provided that during pendency of the proceedings
relating to cancellation of regisiration filed by the registered
persen, the registration may be suspended for such period and
in such manner as may be prescribed.”
in sub-section (2), in the proviso, for the punctuation full stop
".", the punctuation colon ":" shall be substituted;
in sub-section (2}, aller the proviso, the following shall be
inserted, namely—

“Provided further that during pendency of the
proceedings relating to cancellation of registration, the proper
officer may suspend the registration for such period and in
such manner as may be prescribed.”

In Scction 34 of the Principal Act,—

(a)

(b)

in sub-gection {1),—

(i)  for the words “Where a tax invoice has”, the words
“Where one or more tax invoices have” shall be
substituted;

(i) for the words “a credit note”, the words “onc or more
credit noles for supplies made in a financial year” shall
be substituted,

in sub-section ().

(i} tor the words “Where a tax invoice has”, the words “Where
ong or more tax invoices have” shall be substituted;

(i} [for the words ““a debit note™, the words “one or more dehit
notes for supplics made in a financial vear” shall be
substituted.
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In Section 35 of the Principal Act,-

{a) in sub-section (5), for the puncluation full stop
punctuation colon ":" shall be substituted;

(b) after sub-section (35), the following shall be inserted, namely:—

“Provided thal nothing contained in this sub-scction

shall apply to any department ol the Central Government or a
State Government or a local authority, whose books of account
are subject to audit by the Comptroller and Auditor-General of
India or an auditor appointed for auditing the accounts of local
authorilies under any law for the time being in force.”

mon

, the

In Section 39 of the Principal Aect,
{a) in sub-~scction (1),

(i) for the words "in such form and manner as may be,

prescribed”, the words “in such form, manner and within
such time as may be prescribed” shall be substituted;

(ii) the words “on or before the twentieth day of the month
succeeding such culendar month or part thereof” shall be
omitted; and

(b} in sub-section (1), for the punctuation tull stop ".", the
punctuation colon ™" shall be substituted;

(c) afler sub-section (1), the following shall be inserted, namely: -~
“Provided that the Governmenl may, on the

recommendations of the Council, notify certain classes of
registered persons who shall furnish return for every quaricr or
part thereof, subject to such conditions and safiguards as may
be specified therein.”

(dy in sub-section (7), for the punctuation full stop ™", the
punctuation colon ":" shall be substituted;

(e}  aller sub-section (7), the following shall be inserted, namely:-

“Provided that the Government may, on the
recommendations of the Council, notify certain classes of
registered persons who shall pay to the Government the tax
due or part thereof as per the return on or before the last date
on which he is required Lo furnish such return, subject to such
conditions and safeguards as may be specified therein.”™;

(£  insub-secticn (9),—

(i)  for the words "in the return to be furnished for the month
or quarter during which such omission or incdrrect
particulars are noticed”, the words "in such form";and
manner as may be prescribed” shall be substituted;

(ii} in the proviso, for the words “the end of the financial
year”, the words “the end of the financial yeat to which
such details pertain™ shall be substituted.

After Section 43 of the Principal Act, the following shall be added.
namely:-

“43A, Procedure for furnishing return and availing input tax
credit.

(1) Notwilhstanding anything contained in sub-section (2)
of Section 16, Section 37 or Seclion 38, every
registered person shall in the returns furnished under
sub-section{ 1} of Section 39 verify, validale, modify or

Amendment of Section 35,

Amendment of Section 39.

Addition of new Section
43A.
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Amendment of Section 48.

Amendment of Section 49,

19.

20,

{2)

(4)

()

(6)

{7

(8)

delete the details of supplies furnished by the suppliers.

Notwithstanding anything contained in Section 41.
Section 42 or Scction 43, the procedure for availing of
input tax credit by the recipient and verilication thereol
shall be such as may be prescribed.

The procedure for fumishing the details of outward

supplies by the supplier on the common portal, for the

purposcs of availing input tax credit by the recipient
shall be such as may be prescribed.

The procedure for availing input tax credit in respect of
outward supplies not furnished under sub-section (3}
shall be such as may be prescribed and such procedure
may include the maximum amount of the input tax
credit which can be so availed, not exceeding twenty per
cent. of the input tax credit available, on the basis of
details furnished by the supplicrs under the sald sub-
section.

The amount of lax specilied in the outward supplies for
which the details have been furnished by the supplicr
under sub-section (3) shall be decmed to be the tax
pavable by him under the provisions of the Act.

The supplier and the recipient of a supply shall be jointly
and severally liable to pav tax or to pay the input tax
credit availed, as the case may be, in relation to outward
supplies for which the details have been furnished under
sub-section (3) or sub-section (4) but return thercol has
not been furnished.

For the purposes of sub-section (6}, the recovery shall be
made in such manner as may be prescribed and such
procedure may provide for non-recovery ol an amount
of tax or input tax credit wrongly availed not exceeding
one thousand rupees.

The procedure, safeguards and threshold of the tax
amount in relation to outward supplies, the details of
which can be furnished under sub-section (3) by a
registered person,

(i)  within six months ot taking registration;

(i) who has delaulted in payment of tax and where
such default has continued for more than two
months from the due date of payment of such
detfaulted amount,

shall be such as may be prescribed.”

In Section 48 of the Principal Act, in sub-section (2), after the word
and figures “Section 437, the words and punctuation “and to perform
such other (unctions,” shall be inserted.

In Section 49 of the Principal Act,—

{a} in sub-section (2), for the word and figures “Scction 417, the
words, ligures and letter “Section 41 or Section 43A” shall be
substituted;

{(by insub-section (5}—

(i)

(i)

in clause (c), for the punctuation semi colon ";", the
punctuation colon ":" shall be substituted;

after clause (¢). the following shall be inserted.
namely:—
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“Provided that the input tax credil on account of
State tax shall be utilised towards payment of integrated
tax only where the balance of the input tax credit on
account of ceniral tax is not available for payment of
integrated tax;”
(iii) in clause (d), for the punctuation semi colon ";", the
punctuation colon ":" shall be substituted;
(iv} after clause (d), the following shall be inserted,
namcly: '
“Provided that the input tax credit on account of
Union territory tax shall be utilised towards payment of
integrated tax only wherc the balance of the input tax
credit on account of central lax is not available for
payment ot integrated tax;”

After Section 49 of the Principal Act, the following shall be added,

namely-

“49A. Notwithstanding anything contained in Section 49, the input
tax credit on account of State tax shall be utilised towards
payment of inlegraled tax or State tax, as the case may be,
only after the input tax credit available on account of
inlegrated tax has first been utilised fully towards such
payment.

49B. Notwithstanding anything contained in this Chapter and
subject to the provisions of clause (e) and clausc (f) of sub-
section (5) ol Section 49, the Government may, on the
reccommendations of the Council, prescribe the order and
manner of utilisation of the input tax credit on account of
integrated tax, ceniral tax, State tax or Union territory tax, as
the case may be, towards payment of any such tax.”

In Section 52 of the Principal Act, in sub-section (9), for the word
and figures “Section 377, the words and figures “Section 37 or
Section 397 shall be substituted.

In Section 54 of the Principal Act,—

{a) in sub-section (8), in clause (a), for the words “zero-rated
supplies™ and “zero-rated supplies”, the word "export” and
"exporls" shall respectively be substituted;

{b) in the Explanation, in clause (2),—

(i) in sub-clause (¢}, in item (i), alter the words “foreign
cxchange”, the words “or in Indian rupees wherever
permitted by the Rescrve Bank of India” shall be
inserted;

(il} [for sub-clause (e), the following shall be substituted,
namely:—

“(¢) in the case of refind of unutilised input tax credit
under clause (ii) of the first proviso to sub-section
(3). the duc date for furnishing of rcturn under
Section 39 for the period in which such claim for
refund arises;”

i

In Section 79 of the Principal Act, after sub-gsection(4), the following
shall be added, namely:—

"Explanation.— -For the purposes of this Section, the word ‘person’
shall include “distinet persons” ag referred to in sub-section (4) or, as

Addition of new Sections
49A and 49B8.

Amendment
of Section 52,

Amendment
of Section 54.

Amendment
of Section 79.
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Amendment of
Section 107,

Amendment of
Section 112,

Amendment of
Section 129.

Amendment of Section 143,

Amendment of Schedule L.

Amendment of Schedule 11.

Amendment of
Schedule 1IN

e
L.

26.

27.

28.

29.

30.

31.

the casc may be, sub-scction (5) of Section 25."

In Section 107 of the Principal Act, in sub-section (6), in clause (b),
after the words “arising from the said order,", the words “subjeet to a
maxinmum of twenty-five crore rupees,” shall be inseried.

In Section 112 of the Principal Act, in sub-gsection (8), in clause (b},
atter the words “arising from the said order,” the words “subject to a
maximum of fifty crore rupees,” shall be inscrted.

In Scetion 129 of the Principal Act, in sub-section (6}, for the words
“seven days”, whersver they occur the words “fourteen days™ shall be
substituted.

In Section 143 of the Principal Act, in sub-scction (1), in clause (b), -

(i)  in the proviso, in entry (ii), for punctuation full stop "%, the
punctuation colon ;" shall be substituted; and

{ii) after first proviso, the following shall be inserted, namely;—

“Provided further that the period of one year and three

years may, on sufficient cause being shown, be extended by
the Commissioner for a further period not exceeding one year
and two years respectively.”

In Schedule 1 of the Principal Act, in paragraph 4, for the words
“taxable person”, the word “person™ shall be substituted.

In Schedule 11 of the Principal Act, in the heading, afier the word
“ACTIVITIES”, the words “OR TRANSACTIONS” shall be inserted
and shall always be deemed to have been inserted with effect from
the 1st day of July, 2017.

In Schedule T11 of the Principal Act, —

(i) after paragraph 6, the following shall be inserted, namely:
“7. Supply of goods from a place outside India to another place
outside India without such goods entering into India.
8. (a) Supply of warehoused goods to any person belore
clearance for home consumption;

{(b) Supply of goods by the consignee to any other person,
by endorsement of doguments of title to the goods, after
the goods have been dispaiched from the port of origin
located outside India bul before clearance for home
consumption,”

(ii} forthe Explanation, the following shall be substituted, namely:-
"Explanation |- For the purposes of paragraph 2, the term
"court” includes District Court, High Court and Supreme
Court.

Lxplanation 2.—1Tor the purposes of paragraph 8, the
expression “warchoused goods” shall have the same meaning
as assigned to it in the Customs Act, 1962."

TR, g A e e, At 210 e qEuner, e IR, T+ iad AH R - 2018,
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CHHATTISGARH ACT
(No. 5 of 2020)

>

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT) ACT 2020.

An Act to amend the Chhattisgarh Goods and Services Tax Act,
2017 ( No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
First Year of the Republic of India, as follows:-

Short titleand 1. (1) This Act may be called the
commencement. Chhattisgarh Goods and Services Tax
(Amendment) Act, 2020.

(2) It extends to the whole State of

~ Chhattisgarh.

(3) It shall come into force on such date
as the State Government may, by
notification in the Official Gazette,
appoint:

Provided that different dates may
be appointed for different provisions
of this Act and any reference in any

- such provision to the commencement
of this Act shall be construed as a
reference to the coming into force of
that provision.

Amendment 2. In the Chhattisgarh Goods and

of Section 2. | Services Tax Act, 2017 ( No. 7 of
2017), (hereinafter referred to as the
Principal Act), in Section 2, in clause
(4), after the words “the Appellate
Authority for Advance Ruling,”, the
words  “the  National Appellate
Authority for Advance Ruling,” shall
be inserted.

Tl
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In the Principal Act, in Section 10,- Amendment
(a) in sub-section (1), after the of Section 10.
second proviso, the following
shall be inserted, namely:—

“Explanation.—For the purposes

of second proviso, the value of
exempt supply of services
provided by way of extending
deposits, loans or advances in
so far as the consideration is
represented by way of interest or
discount shall not be taken into
account for determining the
value of turnover in the State.”

(b) in sub-section (2),—
(i) in clause (e), for the word

“Council:”, the words
“Council; and” shall be
substituted;

(i) after clause (e), the following
shall be inserted, namely:—

“(f) he is neither a casual
taxable person nor a
non-resident taxable
person:”;

(c) after sub-section (2), the
following shall be added,
namely:—

“(2A) Notwithstanding anything
to the contrary contained
in this Act, but subject
to the provisions of sub-
sections (3) and (4) of
Section 9, a registered
person, not eligible to opt
to pay tax under sub-
section (1) .and sub-
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section (2), whose

aggregate turnover in the

preceding financial year

did not exceed fifty lakh

rupees, may opt to pay,

in lieu of the tax payable
by him under sub-

section (1) of Section 9,

an amount of tax

calculated at such rate
as may be prescribed,
but not exceeding three
percent of the turnover in

State, if he is not—

(a) engaged in making
any supply of goods
or services which are
not leviable to tax
under this Act;

(b) engaged in making
any inter-State
outward supplies of
goods or services;

(c) engaged in making
any supply of goods
or services through
an electronic
commerce  operator
who is required to
collect tax at source
under Section 52;

(d) a manufacturer of
such goods or
supplier = of such
services as may be
notified by the
Government on the
recommendations of
the Council; and



B Tg U, AT 21 91l 2020

408 (27)

() a casual taxable
person or a non-
resident taxable
person:

Provided that
where more than one
registered person are
having the same
Permanent Account
Number issued
under the Income-tax
Act, 1961 (No. 43 of
1961), the registered
person shall not be
eligible to opt for the
scheme under this
sub-section  unless
all such registered
persons opt to pay
tax under this sub-
section.”

(d) in sub-section (3), for the

words, brackets and figure
“under sub-section (1)7,
wherever they occur, the
words, brackets and figure
“under sub-section (1) or sub-
section (2A), as the case may
be,” shall be substituted.

() in sub-section (4), for the

()

words, brackets and figure “of
sub-section (1), the words,
brackets and figure “of sub-
section (1) or, as the case may
be, sub-section (2A)” shall be
substituted.

in sub-section (5), for the
words, brackets and figure
“under sub-section (1)”, the
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words, brackets and figure
“under sub-section (1) or sub-
section (24), as the case may
be,” shall be substituted.

after sub-section (5), the
following shall be inserted,
namely:—

"Explanation 1.—For the
purposes of computing
aggregate turnover of a person
for determining his eligibility
to pay tax under this section,
the expression “aggregate
turnover” shall include the
value of supplies made by
such person from the 1st day
of April of a financial year up
to the date when he becomes
liable for registration under
this Act, but shall not include
the value of exempt supply of
services provided by way of
extending deposits, loans or
advances in so far as the
consideration is represented
by way of interest or discount.

Explanation 2.—For the
purposes of determining the
tax payable by a person under
this section, the expression
“turnover in State” shall not
include the value of following
supplies, namely:—

(i) supplies from the first
day of April of a
financial year up to the
date when such person
becomes liable for
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registration under this
Act; and

(i) exempt supply of
services provided by way
of extending deposits,
loans or advances in so
far as the consideration
is represented by way of
interest or discount."

In the Principal Act, in Section 22, in

sub-section (1),-

(i) in second proviso, for the
punctuation full stop ".", the
punctuation colon ":" shall be
substituted; and

(ii) after the second proviso, the

following shall be  added,

namely:—
“Provided also that the
Government  may, on the

recommendations of the Council,
enhance the aggregate turnover
from twenty lakh rupees to such
amount not exceeding forty lakh
rupees in case of supplier who is
engaged exclusively in the supply
of goods, subject to such
conditions and limitations, as
may be notified.

Explanation.—For the purposes of
this sub-section, a person shall be
considered to be engaged exclusively
in the supply of goods even if he is
engaged in exempt supply of services
provided by way of extending deposits,
loans or advances in so far as the
consideration is represented by way of
interest or discount.”

Amendment
of Section 22.
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Amendment 5.

In the Principal Act, in Section 25,
of Section 25.

after sub-section (6), the following
shall be added, namely:-

“6A) Every registered person shall
undergo authentication, or
furnish proof of possession
of Aadhaar number, in such
form and manner and within
such time as may be
prescribed:

Provided that if an
Aadhaar number is not
assigned to the registered
person, such person shall be
offered alternate and viable
means of identification in
such manner as Government
may, on the
recommendations of the
Council, prescribe:

Provided further that
in case of failure to undergo
authentication or furnish
proof of possession  of
Aadhaar number or furnish
alternate and viable means of
identification, registration
allotted to such person shall
be deemed to be invalid and
the other provisions of this
Act shall apply as if such
person does mnot have a

_ registration.

(6B) On and from the date of
notification, every individual
shall, in order to be eligible
for grant of registration,
undergo authentication, or

. furnish proof of possession
of Aadhaar number, in such
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manner as the Government
may, on the
recommendations of the
Council, specify in the said
notification:

Provided that if an
Aadhaar number is not
assigned to an individual,
such individual shall be
offered alternate and viable
means of identification in
such = manner as the
Government may, on the
recommendations of the
Council, specify in the said
notification.

(6C) On and from the date of
notification, every person,
other than an individual,
shall, in order to be eligible
for grant of registration,
undergo authentication, or
furnish proof of possession
of Aadhaar number of the
Karta, Managing Director,
whole time Director, such
number of partners,
Members of Managing
Committee of Association,
Board of Trustees,
authorised representative,
authorised signatory and
such other class of persons,
in such manner, as the
Government may, on the
recommendations of the
Council, specify in the said
notification:

Provided that where
such person or class of
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persons have not been
assigned the Aadhaar
Number, such person or
class of persons shall be
offered alternate and viable
means of identification in
such manner as the
Government may, on the
recommendations of the
Council, specify in the said
notification.

(6D) The provisions of sub-section
(6A) or (6B) or (6C) shall not
apply to such person or class
of persons or part of the .
state, as the Government

may, on the
recommendations of the
Council, specify by
notification.

Explanation—For the
purposes of this section, the
expression “Aadhaar

number” shall have the same
meaning as assigned to it in
clause (a) of Section 2 of the
Aadhaar (Targeted Delivery of
Financial and - Other
Subsidies, Benefits and
Services) Act, 2016 (No. 18

of 2016).”
Inserti.on of new 6. In the Principal Act, after Section 31,
Section 31A. the following shall be inserted,

namely:—

“381A. Facility of digital payment
. to recipient.-The Government
may, on the recommendations
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of the Council, prescribe a
class of registered persons who
shall provide prescribed modes
of electronic payment to the
recipient of supply of goods or
services or both made by him
and give option to such
recipient to make payment
accordingly, in such manner
and subject to such conditions
and restrictions, as may be
prescribed.”

In the Principal Act, in Section 39,- Amendment of

ion 39.
(a) for sub-section (1) and (2), the Section
following shall be substituted,
namely:-

“(1) Every registered person,
other than an Input
Service Distributor or a
non-resident taxable
person or a person paying
tax under the provisions
of Section 10 or 51 or 52
shall, for every calendar
month or part thereof,
furnish, a return,
electronically, of inward
and outward supplies of
goods or services or both,
input tax credit availed,
tax payable, tax paid and
such other particulars, in
such form and manner,
and within such time, as
may be prescribed:

Provided that the
Government may, on the
recommendations of the
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Council, notify certain
class of registered
persons who shall furnish
a return for every quarter
or part thereof, subject to
such conditions and
restrictions as may be
specified therein.

(2) A registered person paying

tax under the provisions
of Section 10, shall, for
each financial year or
part thereof, furnish a
return, electronically, of
turnover in the State,
inward supplies of goods
or services or both, tax
payable, tax paid and
such other particulars in
such form and manner,
and within such time, as
may be prescribed.”

(b) for sub-section (7), the following
shall be substituted, namely:—

“(7) Every registered person

who is required to furnish
a return under sub-
section (1), other than the
person referred to in the
proviso thereto, or sub-
section (3) or (5), shall pay
to the Government the tax
due as per such return
not later than the last date
on which he is required to
furnish such return:

Provided that every
registered person
furnishing return under
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the proviso to sub-section
(1) shall pay to the
Government, the tax due
taking into account
inward and outward
supplies of goods or
services or both, input tax
credit availed, tax payable
and such other particulars
during a month, in such
form and manner, and
within such time, as may
be prescribed:

Provided further that
every registered person
furnishing return under
sub-section (2) shall pay
to the Government, the tax
due taking into account
turnover in the State,
inward supplies of goods
or services or both, tax
payable, and such other
particulars during a
quarter, in such form and
manner, and within such

time, as may be
prescribed.”
In the Principal Act; in Section 44,- Amendment of
() in sub-section (1), for the Section 44.
punctuation full stop ".", the
punctuation colon """ shall be

substituted; and
(ii) after sub-section (1), the following
shall be added, namely:—

“Provided that the
Commissioner  may, on the
recommendations of the Council
and for reasons to be recorded in
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Amendment of

Section 49.

Amendment

of Section 50.

9.

10.

writing, by notification, extend the
time limit for furnishing the annual
return for such class of registered
persons as may be specified
therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner.”

In the Principal Act, in Section 49,
after sub-section (9), the following
shall be added, namely:—

“(10) A registered person may, on
the common portal, transfer
any amount of tax, interest,
penalty, fee or any other
amount available in the
electronic cash ledger under
this Act, to the electronic cash
ledger for integrated tax,
central tax, State tax, or cess,
in such form and manner and
subject to such conditions and
restrictions as may  be
prescribed and such transfer
shall be deemed to be a refund
from the electronic cash
ledger under this Act.

(11) Where any amount has been
transferred to the electronic
cash ledger under this Act,
the same shall be deemed to
be deposited in the said ledger
as provided in sub-section

(1)

In the Principal Act, in Section S50,

after sub-section (1), the following
shall be added, namely:—
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11.

“Provided that the interest on tax

payable in respect of supplies made

during a tax period and declared in
the return for the said period
furnished after the due date in
accordance with the provisions of
Section 39, except where such return
is furnished after commencement of
any proceedings under Section 73 or
74 in respect of the said period, shall
be levied on that portion of the tax
that is paid by debiting the electronic
cash ledger.”

In the Principal Act, in Section 52,-

(a) in sub-section (4), for the

punctuation full stop ".", the
punctuation colon ™" shall be
substituted;

(b) after sub-section (4), the following
shall be added, namely:—

“Provided that the
Commissioner may, for reasons to
be recorded in writing, by
notification, extend the time limit
for furnishing the statement for
such class of registered persons
as may be specified therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner.”

(c) in sub-section (5), for the
punctuation full stop ".", the

punctuation colon ":" shall be
substituted; and

(d) after sub-section (5), the following
shall be added, namely:—

Amendment
of Section 52.
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Insertion of new

Section 53A.

Amendment

of Section 54.

“Provided that the
Commissioner may, on the
recommendations of the Council
and for reasons to be recorded in
writing, by notification, extend
the time limit for furnishing the
annual statement for such class
of registered persons as may be
specified therein:

Provided further that any
extension of time limit notified by
the Commissioner of Central tax
shall be deemed to be notified by
the Commissioner."

In the Principal Act, after Section 53,

following shall be inserted,

namely:—
«53A.Transfer of certain amounts.-

Where any amount has been
transferred from the electronic
cash ledger under this Act to
the electronic cash ledger
under the Central Goods and
Service Tax Act or under the
Integrated Goods and Service
Tax Act or under the Goods
and Service Tax (Compensation
to States) Act, the Government
shall, transfer to the Central
tax account or Integrated Tax
Account or Cess account, an
amount equal to the amount
transferred from the electronic
cash ledger, in such manner
and within such time as may
be prescribed.”

In the Principal Act, in Section 54,
after sub-section (8), the following
shall be added, namely:—
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14.

15.

“(8A) Where the Central Government
has disbursed the refund of
State Tax, the Government
shall transfer an amount
equal to the amount so
refunded, to the Central
Government.”

In the Principal Act, in Section 95,-

(i) in clause (a),—

(@) after the words “Appellate
Authority”, the words “or the
National Appellate
Authority” shall be inserted;

(b) after the words and figures
“of Section 100”, the words
and figures “or of Section
101C of the Central Goods
and Service Tax Act” shall
be inserted;

(ii) after clause (e), the following
shall be added, namely:—

"(f) “National Appellate
Authority” means the
National Appellate
Authority for Advance
Ruling referred to in
Section 101A."

In the Principal Act, after Section 101,
the following shall be inserted,
namely:—

"101A. National Appellate Authority
for Advance Ruling under
Central Goods and Service
Tax Act, shall be Appellate
Authority under this Act.-
Subject to the provisions of
this Chapter, for the purpose of

Amendment
of Section 95.

Insertion of new
Section 101A.
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this Act, the National Appellate
Authority for Advance Ruling
constituted under  Section
101A of the Central Goods and
Services Tax Act shall be
deemed to be the National
Appellate Authority for
Advance Ruling under this
Act."

Amendment of 16. In the Principal Act, in Section 103,-

ion 103. . : G
Section (i) after sub-section (1), the following

shall be added, namely:-

“(1A) The Advance Ruling
pronounced by  the
National Appellate
Authority under this
Chapter shall be binding
on—

(a) the applicants, being
distinct persons,
who had sought the
ruling under sub-
section (1) of
Section 101B of
Central Goods and
Service Tax Act and
all registered
persons having the
same Permanent
Account Number
issued wunder the
Income-tax Act,
1961 (No. 43 of
1961);

(b) the concerned officers
and the
jurisdictional officers
in respect of the
applicants referred
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to in clause (a) and

the registered
persons having the
same Permanent
Account Number
issued under the
Income-tax Act,
1961(No. 43 of
1961).”

(ii) in sub-section (2), after the
words, brackets and figure
“in  sub-section (1)”, the
words, brackets and figure
“and sub-Section (1A)” shall
be inserted.

17. In the Principal Act, in Section 104, in Amendment
sub-section (1),— of Section 104.

(a) after the words “Authority or the
Appellate Authority”, the words
“or the National Appellate
Authority” shall be inserted;
and

(b) after the words and figures “of
Section 1017, the words and
figures “or under Section 101C
of the Central Goods and
Service Tax Act” shall be

inserted. |
o In the Principal Act, in Section 105,- Amendment of
(a) for the marginal heading, the Si(g:;on

following shall be substituted,
namely:— )
“Powers of Authority,
Appellate  Authority and

National Appellate
Authority.”
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Amendment
of Section
106.

Amendment
of Section
171.

(b) in sub-section (1), after the
words “Appellate Authority”,
the words “or the National
Appellate Authority” shall be
inserted; and

(c) in sub-section (2), after the
words “Appellate Authority”,
wherever they occur, the words
“or the National Appellate
Authority” shall be inserted.

19. In the Principal Act, in Section 106,-

(a) for the marginal heading, the
following shall be substituted,
namely:—

“Procedure of  Authority,
Appellate  Authority and
National Appellate
Authority.”

(b) after the words “Appellate
Authority”, the words “or the
National Appellate Authority”
shall be inserted.

20. In the Principal Act, in Section 171,
after sub-section (3), the following
shall be added, namely:—

"(3A) Where the Authority referred
to in sub-section (2), after
holding examination  as
required under the said sub-
section comes to the

~ conclusion that any
- registered person has
profiteered under sub-section
(1), such person shall be
liable to pay  penalty
equivalent to ten percent of
~ the amount so profiteered:
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Provided that no penalty
shall be leviable if the
profiteered amount is
deposited within thirty days
of the date of passing of the
order by the Authority.

Explanation.—For the
purposes of this section, the
expression “profiteered” shall
mean the amount
determined on account of not
passing the Dbenefit of
reduction in rate of tax on
supply of goods or services or
both or the benefit of input
tax credit to the recipient by
way of  commensurate
reduction in the price of the
goods or services or both."

21. The Chhattisgarh Goods and Services
Tax (Amendment) Ordinance, 2019
(No.4 of 2019) is hereby repealed.

Repeal.
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CHHATTISGARH ACT

(No.

2  of 2022)

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2021.

An Act further to amend the Chhattisgarh Goods and Services
Tax Act, 2017 (No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-

Second Year of the Republic of India, as follows:-

Short title and 1. (1)

commencement.

Amendment of 2,

Sectioni 7.

This Act may be called the Chhattisgarh
Goods and Services Tax (Amendment) Act,
2021.

It Shall come into force on such date as
the State Government may, by notification
in the Official Gazette, appoint:

Provided that different dates may be
appointed for different provisions of this
Act and any reference in any such
provision to the commencement of this Act
shall be construed as a reference to the

coming into force of that provision.

In the Chhattisgarh Goods and Services
Tax Act, 2017 (No. 7 of 2017), (hereinafter
referred to as the Principal; Act), after

clause (a) of sub-section (1) of Section 7,
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the following shall be inserted and shail
be deemed to have ‘been inserted with
effect from the 1st day of July, 2017,

namely:—

“(aa) the activities or transactions, by a
person, other than an individual,

- to its members or constituents or
vice-versa, for cash, deferred
payment or other valuable

consideration;

Explanation:- For the purpbées of
this clause, it is hereby clarified
that, notwithstanding ahythiﬁg -
contained in any other law for the
time being in force or | any
judgment,. decree or order of any
Court, tribuﬁal or authority, the
person and its members or
constituents shall be deemed to
be two separate persons and the
supply of activities or transactions
inter se shall be deemed to take
place from one such person to

another.”
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Amendment of 3. After clause () of sub-section (2) of
Section 16. Section 16 of the Principal Act, the

~ following shall be inserted, namely:—

“(aa) the details of the invoice or debit
note reférred to in clause (a) has
been furnished by the supplier in
the statement of outward supplies
and such details have been
communicated to the recipient of
such irﬁ_)oice or debit note in the

manner specified under Section

37;”
Amendment of 4. Sub-section (5) of Section 35 of the
Section 35. Principal Act shall be omitted.
Amendment of S. For Section 44 of the Principal Act, the
Section 44. following shall be substituted, namely:—

“44, Annual return.- Every registered
person, other than an Input
Service Distributor, a person
paying tax under Section 51 or
Section 52, a casual taxable
person and a non-resident taxable

pesson shall furnish an annual
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‘return which may include a self-
& éef’ciﬁed reconciliétifoﬁi -st'a%ement,
reconciling the value of supplies
declared in the return furnished
for the financial year, with the
~audited annual financial
statement for every financial year
elect_roni'cally, within such time
and in such form and in such

manner as may be prescribed:

Provided that  the

Commissioner may, on the

recommendations of the Council,

by no-tiﬁ-(:atiori, exempt any class
of registered persons from filing

annual return under this Section:

Provided further that
nothing contained in this Section
shall apply to any department of
the Central Government or a
State Government or a Local

Authority, @ whose  books of

account are subject to audit by

the Comptroller and Auditor-
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Amendment of
Section 50.

6.

-Gen;cfal of India or _‘an‘ auditor
appointed  for  auditing the
aiccoiints of local aUthdri’tiles
under any law for the time being

in force.”

‘For the proviso of sub-section (1) of
Section 50 of the Principal Act, the
following shall be substituted and shall be
~ deemed to have been Subsﬁ-tuted with
: f'e'fféct from the 1st d'ay of Ju1y,. 2017,

~ namely:-

“Provided that the interest on
tax payable in respect of supplies
made during a tax period and
declared in the return for the said
period furnished after the due date
in accordance v;rith the provisions of
Section 39, except where such return
is furnished after commencement of
any proceedings under Section 73 or

- Section 74 in respect of the said
period, shall be payable on that
portion of the tax which is paid by

debiting the electronic cash ledger.”
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In clause (i) of Explanation 1 of Section

74 of the Principél Act, _fOrithe words and

figures “Sections 122, 125, 129 and 1307, |

the words and figures “Sections 122 and
125” shall be substituted.

After sub-section (12) of Section 75 of the
Principal Act, the following shall be

inserted, namely:—

“Explanation:— For the purposes of
this siib—section, the expression
"self-assessed tax" shall include the
tax payable in respect of details of
outward supplies furnished under
Section 37, shall not included in the

return furnished under Section 39.”

For sub-section (1) of Section 83 of the
Principal Act, the following shall be

substituted, namely:-

“(1) Where, after the initiation of any
- proceeding under Chapter XII,
Chapter XIV or Chapter XV, the

Commissioner is of the opinion

that for the purpose of protecting

Amendment of

' Section 74.

Amendment of
Section 75.

Amendment of

Section 83.



92 (14) Bt iaerg T, fomir 31 =t 2022

- the interest of the ‘Government
revenue it is necéssaly"so to do, he
may, by order in writing, attach
provisionally, any property,
including bank account, belonging
to the taxalble. person or any
person specified in sub-section
(IA) of Section 122, in such

manner as may be prescribed.”

Amendment of 10. After clause (b) of sub-section (6_)_ of
Section 107. Section 107 of the Principal Act, the

following shall be inserted, namely:—

| “Provided that no appeal shall be
filed against an order under sub-
section (3) of Section 129, unless a
sum equal to twenty-five percent of
the penalty has been paid by the
appellant.”

Amendment of 11. In Section 129 of the Principal Act,—

Section 129,
(i) for clause (a) and (b) of sub-

section (1), the following shall be

substituted, namely:-
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“(a) on p'aymf;nt of penalty equal
to two hundred percent iof
the tax payable. ‘on such
goods  and, in case  of
exempted goods, on payment
of an amount equal to two
percent of t‘he“va.lue of goods
or twenty-five thousand
rupees, whichever_ is less,
where the owner of the goods
co'm_e}s-. _;fbrWai’d for payment
of Subh-penalty;

(b) on _'-pa.ty'n'_lcnt of perié;lty ‘equal
“to fifty percent of the value of
the 'gdoc.l-s; or two hundred
percént of the tax payable on
such goods, whichever is
higher,” and in case of
exempted goods, on payment
of an amount equal to five
percent of the value of goods
or twenty-five thousand
rupees, whichever is less,
where the owner of the goods
does not come forward for

payment of such penalty;”
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(i) sub-section (2) shall be omitted;

(i) for sub-section (3), the following

shall be substituted, namely:—

“(3) The proper officer detaining |
or seizing | goods or
conveyance shall issue a
notice within seven days of
such detention or séizure,_-as
the case may be, spe_cifyiﬁg
the penalty payable, and
t_hereafter,. pass an order
within a period of sevén days
from the date of service of
such notice, for payment of
penalty under clause (a) or
(b) of sub-section (1).”

(iv) in sub-section (4), for the words

“No tax, interest or penalty”, the
words “No penalty” shall be

substituted;

for sub-section (6), the following

shall be substituted, namely:—
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“(6) ?Wh»ef_e - ‘the | -pe-r_s.on _
transporting any goods or
the ownef of such goods fails
to pay the amount of penalty -
as p.-ro.vi'ded under  sub-~
section (1) within fifteen days
from the date of ‘receipt of
the copy of the order passed
under sub-section (3), the
goods or conveyance. = so
detamed or seized shall be
liable to be sold or di'sp_o's’ed

of olth'er-w'is_e;', _i-Il-__suCh manner

- and'within such time &s may
be prescribed, fo recover the |
penalty payable under sub-

section (3):

Pl."ovided that the
conveyance shall be released
on payment by the
transporter of penalty under
sub-section (3) or one lakh

rupees, whichever is less:

Provided further that

‘where the detained or seized
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Amendment of

Section 130.

goods are perishable  or

‘hazardous in nature or are

llikély to dep_z"é'c‘iateE in value

with passage of time, the
said period of fifteen days
may be reduced by the
pfopér officer, - for such

period, as he think fit.”

12. In Section 130 of the Principal Act,-

()

in sub—secti(_ﬁn (1), before the
words “Notwithstanding

anythmg contained in this

 Act, if”, the word “Where”

shall be inserted,;

in sub—section_ (2), in the
second. proviso, for the
words, brackets and figures
“amount of penalty leviable
under sub-section (1) of
Section 129”7, the words
“penalty equal to hundred
percent of the tax payable
on such goods” shall be

substituted;
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(c) sub-section (3) shall be

omitted.

13, Fof'S_ectiOn 151 of the Principal Act, the

following shall be substituted, namely:—

“151. Power to call for information.-
The Commissioner or an officer

authorised by him may, by an

order, direct any person to -

furnish information relating to
any matter dealt with in
connection with this Act, within
such tii:ne, in such form, and in
such manner, as may be

specified therein.”
14. In Section 152 of the Principal Act,-
(@) in sub-section (1),-

(i) the words “of any individual
return or part thereof” shall

be omitted;

(ii) after the words “any.

proceedings under this Act”,

Amendment of
-Secti_on 151.

Amendment of
Section 152.
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the words {without giving
' afa oppor’tunlty of. bemg
| heard to the '.-pérs"oﬁ
concerned” -~ shall  be
' 1nserted,
Sl suli-sertion. (2 shall be omitted.
Amendment to 18, Paragraph 7 of Schedule 11 of the Principal
Schedule IL. " Act shall be omitted and shall be deemed
to have been omitted with effect from the
% day of July, 2017, R

T, HEUT A4 o AT, B I e HE0Ter, TR & Hied 961 e - 2022,
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CHHATTISGARH ACT
(No. 11 of 2023)

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT)ACT, 2023.

An Act further to amend the Chhattisgarh Goods and
Services Tax Act, 2017 (No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
Fourth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Short title and

Chhattisgarh Goods and commencement.
Services Tax (Amendment) Act,
2023.

(2) It shall come into force on such
date as the State Government
may, by Notification in the
Official Gazette, appoint:

Provided that different dates
may be appointed for different
provisions of this Act and any
reference in any such provision
to the commencement of this
Act shall be construed as a
reference to the coming into
force of that provision.

2. In the Chhattisgarh Goods and Amendment of
Services Tax Act, 2017 (No. 7 of - Section 16.
2017), (hereinafter referred to as
the Principal Act), in Section
16,—
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Amendment 6f
Section 29.

3.

(a) in sub-sgction (2),—

(1)

after clause (b)," the
following clause shall
be inserted, namely:—

“(ba) the details of input
tax credit in respect
of the said supply
communicated to
such registered
person under
Section 38 has not
been restricted;”

(i) in clause (c), the words

and figure “or Section
43A” shall be omitted.

(b) in sub-section (4), for the

()

words and figures “due
date of furnishing of the
return under Section 39
for the month of
September”, the words
“thirtieth -~ day of
November” shall be
substituted.

In sub-section (2) of Section 29
of the Principal Act, —

in clause (b), for the
words “returns for three
consecutive tax periods”,
the words “the return for
a financial year beyond
three months from the
due date of furnishing
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the said return” shall be
substituted;

(b) in clausc (¢), for the words
“a continuous period of
six months”, the words
“such continuous tax
period as may Dbe
prescribed” shall be
substituted.

In sub-section (2) of Section 34
of the Principal Act, for the word
“September”, the words “the
thirtieth day of November” shall
be substituted.

In Section 37 of the Principal
Act,—

(a) in sub-section (1), —

(i) for the words “shall
furnish, electronically,”,
the words “shall
furnish, electronically,

subject to such
conditions and
restrictions and” shall
be inserted;

(i1) for the words “shall be
communicated to the
recipient of the said
supplies within such
time and in such
manner as may be
prescribed”, the words
“shall, subject to such
conditions and

Amendment of
Section 34.

Amendment of
Section 37.
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restrictions, within
such time and in such
manner as may be
prescribed, be
communicated to the
recipient of the said
supplies” shall  be
substituted;

(iii) the first proviso shall be

(iv)

v)

omitted;

in the second proviso,
for the words “Provided
further that”, the words
“Provided that” shall be
substituted;

in the third proviso, for
the words “Provided
also that”, the words
“Provided further that”
shall be substituted;

(b) sub-section (2) shall be
omitted; '

(c)

in sub-section (3),—

(i) the words and figures |

“and which have
remained unmatched
under Section 42 or
Section 43” shall be
omitted;

(ii) in the first proviso, for

the words and figure
“the  month of
September”, the words
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“the thirtieth day of
November” shall be
substituted;

(d) after sub-section (3), the
following sub-section
shall be added, namely:-

“(4) A registered person
shall not be allowed
to furnish the details
of outward supplies
under  sub-section
(1) for a tax period, if
the details of
outward supplies for
any of the previous
tax periods has not
been furnished by
him:

Provided that the
Government may, on
the recommendations
of the Council, by
notification, subject
to such conditions
and restrictions as
may be specified
therein, allow a
registered person or
a class of registered
persons to furnish
the details of
outward supplies
under  sub-section
(1), even if he has
not furnished the
details of outward
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supplies for one or
more previous tax

periods.”
Amendment of 6. For Section 38 of the Principal
Section 38. Act, the following Section shall

be substituted, namely:—

“38.Communication of details
of inward supplies and
input tax credit.- (1) The
details of outward supplies
furnished by the registered
persons under sub-section
(1) of Section 37 and of
such other supplies as
may be prescribed, and an
auto-generated statement
containing the details of
input tax credit shall be
made available
electronically to the
recipients of such supplies
in such form and manner,
within such time, and
subject to such conditions
and restrictions, as may be
prescribed.

(2) 'The auto-generated
statement under sub-
section (1) shall consist
of—

(a) details of inward
supplies in respect of
which credit of input
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(b)

tax may be available
to the recipient; and

details of supplies in
respect of which such
credit cannot be
availed, whether
wholly or partly, by
the recipient, on
account of the details
of the said supplies
being furnished
under sub-section (1)
of Section 37,—

(i) by any registered
person within
such period of
taking registration
as may be
prescribed; or

(ii) by any registered
person, who has
defaulted in
payment of tax
and where such
default has
continued for such
period as may be
prescribed; or

(i) by any registered
person, the output
tax payable by
whom in
accordance  with
the statement of
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(v)

outward supplies
furnished by him
under the said
sub-scction during
such period, as
may be prescribed,
exceeds the output
tax paid by him
during the said
period by such
limit as may be
prescribed; or

by any registered
person who,
during such
period as may be
prescribed, has
availed credit of
input tax of  an

amount that
exceeds the credit
that can be

availed by him in
accordance  with
clause (a), by such

limit as may be
prescribed; or

by any registered
person, who has

defaulted in
discharging his tax
liability in

accordance  with
the provisions of
sub-section (12) of
Section 49 subject
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to such conditions
and restrictions as
may be prescribed;
or

(vi) by such other class
of persons as may
be prescribed.”

In Section 39 of the Principal
Act,—

()

(b)

in sub-section (5), for the
word “twenty”, the word
“thirteen” shall be
substituted,;

in sub-section (7), for the
first proviso, the following
Proviso shall be
substituted, namely: —

“Provided that every
registered person
furnishing return under
the proviso to sub-section
(1) shall pay to the
Government, in such form
and manner, and within
such time, as may be
prescribed,—

(a) an amount equal to
the tax due taking
into account inward
and outward supplies
of goods or services or
both, input tax credit
availed, tax payable
and such other

Amendment of
Section 39.
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particulars during a
month; or

(b) in lieu of the amount
referred to in clause
(a), an amount
determined in such
manner and subject
to such conditions
and restrictions as
may be prescribed.”

(c) in sub-section (9),—

(i) for the words and
figures “Subject to
the provisions of
Sections 37 and 38,
", the word
“Where” shall be
substituted;

(ii) in the proviso, for
the words “the due
date for furnishing
of return for the
month . of
September or
second quarter”, the
words “the thirtieth
day of November”
shall be
substituted;

(d) in sub-section (10), for
the words “has not
been furnished by
him”, the following
shall be substituted,
namely:—
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“or the details of
outward supplies
under sub-section (1)
of Scction 37 for the
said tax period has
not been furnished by
him:

Provided that the
Government may, on
the recommendations
of the Council, by
notification, subject to
such conditions and
restrictions as may be
specified therein, allow
a registered person or
a class of registered
persons to furnish the
return, even if he has
not furnished the
returns for one or more
previous tax periods or
has not furnished the
details of outward
supplies under sub-
section (1) of Section
37 for the said tax
period.”

For Section 41 of the Principal
Act, the following Section shall
be substituted, namely:—

“41. Availment of input tax
credit.-(1)Every registered
person shall, subject to
such  conditions and
restrictions as may be

Amendment of
Section 41.
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~ Omission of
Section 42, 43
and 43A.

prescribed, be cntitled to
avail the credit of eligible
input tax, as self-assessed,
in his return and such
amount shall be credited
to his electronic credit
ledger.

(2) The credit of input tax

availed by a registered
person under sub-section
(1) in respect of such
supplies of goods or
services or both, the tax
payable whereon has not
been paid by the supplier,
shall be reversed along
with applicable interest,
by the said person in such
manner as may be
prescribed:

Provided that where
the said supplier makes
payment of the tax payable
in respect of the aforesaid
supplies, the said
registered person may re-
avail the amount of credit
reversed by him in such
manner as may be
prescribed.”

Section 42, 43 and 43A of the
Principal Act shall be omitted.
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10.

11.

12,

In sub-section (1) of Section 47
of the Principal Act,—

(@)

(b)

()

the words “or inward” shall
be omitted;

the words and figures “or
Section 38” shall be
omitted; and

after the words and figures
“Section 39 or Section 457,
the words and figures “or
Section 52”7 shall be
inserted.

In sub-section (2) of Section 48
of the Principal Act, the words,
and figure “the details of inward
supplies under Section 38” shall
be omitted.

In Section 49 of the Principal

Act,—

(@) in sub-section (2), the
words and figure “or
Section 43A” shall be
omitted;

(b) in sub-section (4), after

the words “subject to

such conditions”, the
word “and restrictions”
shall be inserted;

(c) after sub-section (11), the

following
shall be
namely:—

sub—section
inserted,

Amendment of
Section 47.

Amendment of
Section 48.

Amendment of
Section 49.
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Amendment of
Section 50.

13.

“(12) Notwithstanding
anything contained in
this Act; the
Government may, on
the recommendations
of the Council, subject
to such conditions and
restrictions, specify
such maximum
proportion of output
tax liability under this
Act or under the
Integrated Goods and
Services Tax Act, 2017
which may be
discharged through
the electronic credit
ledger by a registered
person or a class of
registered persons, as
may be prescribed.”

For sub-section (3) of Section 50
of the Principal Act, the
following sub-section shall be
substituted and shall be deemed
to have been substituted with
effect from the 1st day of July,
2017, retrospectively, namely:—

“(3) Where the input tax credit
has been wrongly availed
and utilised, the
registered person shall
pay interest on such
input tax credit wrongly
availed and utilised, at
such rate not exceeding
twenty-four per cent, as
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14.

15.

may be notified by the
Government, on the
recommendations of the
Council, and the interest
shall be calculated, 1n
such manner as may be
prescribed.”

In proviso of sub-section (6) of
Section 52 of the Principal Act,
for the words “due date for
furnishing of statement for the
month of September”, the words
“thirtieth day of November” shall
be substituted.

In Section 54 of the Principal
Act, —

(&)

(b)

(c)

(d)

in proviso of sub-section
(1), for the words and
figures “such refund in the
return furnished under
Section 39 in such
manner”’, the words “such
refund in such form and
such manner” shall be
substituted;

in sub-section (2), for the
words “six months”, the

‘words “two years” shall be

substituted;

in sub-section (10), the
words, symbols and figure
“under sub-section (3)”
shall be omitted;

after entry (b) of serial

Amendment of
Section 52.

Amendment of
Section 54.
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number (2) of Explanation
of sub-section (14), the
~ following entry shall be
inserted, namely:—

“(ba) in case of zero-rated
supply of goods or
services or both to a.

Special Economic
Zone developer or a
Special Economic

Zone unit where a
refund of tax paid is
available in respect of
such supplies
themselves, or as the
case may be, the
inputs or input
services used in such
supplies, the due
date for furnishing of
return under Section
39 in respect of such
supplies;”
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CHHATTISGARH ACT
(No. 4 of 2024)

THE CHHATTISGARH GOODS AND SERVICES TAX
(AMENDMENT) ACT, 2024.

An Act further to amend the Chhattisgarh Goods and
Services Tax Act, 2017 (No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
fifth Year of the Republic of India, as follows: -

Short title and 1. (1) This Act may be called the

commencement. Chhattisgarh Goods and
Services Tax (Amendment) Act,
2024.

(2) It shall come into force on such
date as the State Government
may, by Notification in the
Official Gazette, appoint:

Provided that different dates
may be appointed for different
provisions of this Act and any
reference in any such provision
to the commencement of this
Act shall be construed as a
reference to the coming into
force of that provision.

Amendment of 2, " In Section 2 of the Chhattisgarh
Section 2. Goods and. Services Tax Act,
2017 (No. 7 of 2017),
(hereinafter referred to as the

Principal Act),-

(1) after clause (80), the
following shall be inserted,
namely:—
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“(80A)

(80B)

"online gaming"
means offering of a
game on the
internet or an
electronic network

and inchudes
online money
gaming;

"online  money
gaming" means
online gaming in
which players pay
or deposit money
or money's worth,
including  virtual
digital assets, in
the expectation of
winning money or
money's worth,
including  virtual
digital assets, 1n
any event
including game,
scheme,

__competition or any

‘based on skill,

other activity or

process, whether

or not its outcome

or performance is

chance or both and

whether the same
is permissible  or-
otherwise  under '

any other law for

the time being in

force;”



324 (14) P eI Taids, a1k 4 210 2024

(2) after clause (102), the
following 'shall be inserted,
namely:—

“(102A) "specified actionable
- claim" means the
actionable  claim
involved in or by
way of—
(i) betting;
(i) casinos;
(id1) - gambling;
(iv) horse racing;
(v) lottery; or
{vi) online MORey
gaming;”

(3)

after clause (105), the
following shall be inserted,
namely:—

"Provided that a
person who organises or

arranges, directly or
indirectly, supply of
specified actionable

~claims, including a person

who owns, operates or
manages digital = or
electronic  platform  for
such supply, shall be
deemed to be a supplier of
such actionable claims,
whether such actionable
claims are supplied by him
or through him and
whether consideration in

~money or money's worth,

including virtual digital
assets, for supply of such
actionable claims is paid
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or conveyed to him or
through him or placed at
his disposal in any -
manner, and all the
provisions of this Act shall
apply to such supplier of
specified actionable
claims, as if he is the
supplier liable to pay the
tax in relation to the
supply of such actionable
claims;" |

4) after clause (117), the
following shall be
inserted, namely:—

“(117A)"virtual digital
‘asset" shall have
the same meaning
as assigned to it
in clause (47A) of
Section 2 of the
Income-tax  Act,
1961 (No.43 of
1961);”

In Section 10 of the Principal Amendment of
Act,— Section 10.
(1) in clause (d) of sub-
section (2), the words
"goods or" shall be
omitted; and
(2) in clause (c) of sub-
section (24), the words
"goods or" shall be

omitted.
In sub-section (2) of Section 16 Amendment of *
of the Principal Act, — Section 16.

(1) in the second proviso, for
the protasis "added to his
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Amendment of
Section 17.

S.

output tax liability, along
with interest thereon in
such manner as may be
prescribed", the protasis
"paid by him along with
interest payable under
Section 50 in such

manner as may be

prescribed” shall be
substituted,;

in the thlrd proviso, for
the protasis "made by
him", the protasis "made
by him to the supplier"
shaJlbe substituted.

In Section “17 of the Principal
Act,—

(1) for Explanation of sub-

section (3}, the following
shall be substituted,
namely:—
“Explanation- For the
purposes of this sub-
section, the expression
“value of exempt supply”
shall not include the
value of activities or
transactions specified in
Schedule I1I,

except,—

(i) the value of activities
or transactions
specified in
paragraph 5 of the
Schedule III; and

(ii) the value of such
activities or
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transactions as may

be . p.rescribe'd- -in.

clause:  (a) of
paragraph 8 of the
Schedule IH." -

(2) after clause (f) of sub-
section (5), the following
shall ~ be  inserted,
namely:— |

"(fa) goods or services or
both reééiVed"By a
taxable = person,
which are used or
intended to be used
for activities relating
to - his ebligations
under  corporate
social responsibility
referred to Section

135 = of the
Companies Act,
2013 (No. 18 of
2013);"

For sub-section (2) of Section
23 of the Principal Act, the
following shall be substituted,
namely:-

"(2) Notwithstanding anything
to the contrary contained
in sub-section (1) of
Section 22 or Section 24,
the Government may, on
the recommendations of
the Council, by
notification, subject to
such  conditions and
restrictions as may be
specified therein, specify

Amendment of
Section 23.
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Amendment of
Section 24.

Amendment of
Section 30.

the category of persons
who may be exempted
from obtaining
registration under this
Act.

Note- Above sub-section (2)

shall be deemed to have
come into force with effect
from the 1lst day of July,
2017.7

For clause (xi) of Section 24 of

the Principal Act, the following
shall be substituted, namely:—

“(xi) Every person supplying

onlinie information and
data base access or
retrieval services from a
place outside India to a
person in India, other
than a registered
person;

(xia) every person supplying

online money gaming
from a place outside
India to a person in
India; and"

In sub-section (1) of Section 30

of the Principal Act,—

(1)

for the protasis "the
prescribed manner within
thirty days", the protasis
"such manner, within
such time and subject to
such  conditions  and
restrictions, as may be
prescribed.” shall  be
substituted;
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10.

(2) the proviso shall be
omitted.

After sub-section (4) of Section

37 of the Principal Act, the

following shall be inserted,
namely:—

"(5) A registered person shail
not be allowed to furnish
the details of outward
supplies under sub-section
(1) for a tax period after the
expiry of a period of three
years from the due date of
furnishing the said details:

Provided ~that  the

Government may, on the
recommendations of = the
Council, by notification,
subject to such conditions
and restrictions as may be
specified therein, allow a
registered person or a class
of registered persons to
furnish the details of
outward supplies for a tax
period under sub-section
(1), even after the expiry of
the period of three years
from the due date of
furnishing the said details.”

After sub-section (10) of Section
39 of the Principal Act, the
following shall be added,

namely:—

“(11) A registered person shall
not be allowed to furnish a
rcturn for a tax period

Amendment of

Section 37.

Amendment of
Section 39.
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after the expiry of a period
of three years from the
due date of furnishing the
said return:

Provided that the
Government may, on the
recommendations of the
Council, by notification,
subject to such conditions
and restr1ct10ns as may be
specified therein, allow a
registered person or a
class of reglstered persons
to furnish the return for a
tax penod even after the
exXpiry of the period of
three years from the due
date of furnishing the said
return.”

Amendment of 11. In Section 44 of the Principal
Section 44. Act,-

(1) before the protasis “Every
registered person”, the
figure and symbol “(1)” shall
be inserted; and

(2) after sub-section (1) the
following shall be inserted,
namely:—

"(2) A registered person shall
not be allowed to
furnish an  annual
return  under  sub-
section (1) for a
financial year after the
expiry of a ‘period of
three years from the
due date of furnishing
the said annual return:
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324 (21)

12.

Provided that - the

Government may, on.

the recommendations of

the Council, by
notification, _and
“subject . to such
conditions and

restrictions as may be
specified therein, allow
a registered person or a
class of registered
persons to furnish an
annual return for a
financial year under

sub-section (1), -even

after the expiry of the
period of three'_lye;ar-s
from the due date of
furnishing the said
annual return.”

After sub-section (14) of Section
52 of the Principal Act, the
following shall be inserted,
namely:—

"(15) The operator shall not be
allowed to furnish a
statement under sub-
section (4) after the expiry
of a period of three years
from the due date of
furnishing the said
statement:

Provided that the
Government may, on the
recommendations of the
Council, by notification,
subject to such conditions
and restrictions as may be

Amendment of
Section 52.
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Amendment of
Section 54.

Amendment of
Section 56.

Amendment of
Section 62.

13.

14.

15.

specified therein, allow an
operator or a class of
operators to furnish a
statement under sub-
section (4), even after the
expiry of the said period of
three years from the due
date of furnishing the said
statement."

In sub-section (6) of Section 54
of the Principal Act, the protasis
"excluding the amount of input
tax credit provisionally
accepted,” shall be omitted.

In Section 56 of the Principal
Act, for the protasis "from the
date immediately after the expiry
of sixty days from the date of
receipt of application under the
said sub-section till the date of
refund of such tax", the protasis
"for the period of delay beyond
sixty days from the date of
receipt of such application under
the said sub-section till the date
of refund of such tax, to be
computed in such manner and
subject to such conditions and

restrictions as may be
prescribed” shall be
substituted.

In Section 62 of the Principal
Act,-

(1) in sub-section (2), for the
words "thirty days", the
words "sixty days" shall
be substituted; and
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16.

(2) after sub-section (2), the
following shall be added,
namely:-

"Provided that where

the registéred person fails

to furnish a valid return
within sixty days of the
service of the assessment
order under sub-section
(1), he may furnish the
same within a further
period of sixty days on
payment of an additional
late fee of one hundred
rupees for each day of

delay beyond sixty days of

- the service of the said
assessment order and in
case he furnishes valid
return within such

extended period, the said
assessment order shall be

deemed to have been
withdrawn, but the
liability to pay interest
under sub-section (1) of
Section 50 or to pay late
fee under Section 47 shall
continue."

For Section 109 of the Principal
Act, the following shall be
substituted, namely:—

"109.Constitution of Appellate
Tribunal and Benches
Thereof.- subject to
provisions of this
Chapter, the “Goods and
Services Tax Tribunal”

Amendment of
Section 109.
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Omission of 17.
Section 110 and
114.
Amendment of 18.

Section 117.

Amendment of 190,

Section 118.

constituted wunder the
Central Goods and
Services Tax Act, 2017
(No.12 of 2017) shall be
the Appellate Tribunal
for hearing appeals
against the order passed

by the Appellate
Authority or the
Revisional Authority

under This Act.”

Section 110 and 114 of the
Principal Act will be omitted.

In Section 117 of the Princip
Act,— :

(1) in sub-section (1), for the
protasis “State Bench or
Area Benches of the
Appellate Tribunal®, the
protasis “State Benches of
the Appellate Tribunal”
shall be substituted;

(2) in clause (a) and (b) of sub-
section (5), for the
protasis “State Bench or
Area Benches”, the words
“State Benches” shall be
substituted.

In clause (a) of sub-section (1) of
Section 118 of the Principal Act,
for the protasis “National Bench
or Regional Benches of the
Appellate Tribunal”, the protasis
“Principal Bench of the

‘Appellate Tribunal” shall be

substituted.
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20.

21.

In Section 119 of the Principal

Act,—

(1) for the p'rotasi’s’ “National
or Regi_onal Benches”, the
words “Prin¢ipal Bench”
shall be substituted;

(2) for the protasis “State

Bench or Area Benches”,
the words “State Benches”
shall be substituted.

After sub-section (1A) of Section

- 122 of the

Principal Act, the

following shall be inserted,

'na_mel:y:—

"(1B)Any

electronic commerce

operator who—

(1)

(i)

(111)

allows a supply of
goods or services
or both through it
by an unregistered
person other than
a person exempted
from - registration
by a notification
issued under this
Act;

allows an inter-
State supply of
goods or services
or both through it
by a person who is
not  eligible to
make such inter-
State supply; or

fails to furnish the
correcl details, in

Amendment of
Section 119..

Amendment of
Section 122.
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Amendment of
Section 132.

22.

- the statement to be
furnished  under

-~ sub-section (4) of
section 52, of any
outward supply . of
goods effected
through it by a

- person exempted
from obtaining
registration under
this Act,

shall be liable to pay a
penalty of " “ten
thousand rupees, or an
amount equivalent to
the amount of tax
involved had  such
supply been made by a
registered person other
than a person paying
tax under section 10,
whichever is higher."

In sub-section (1) of Section 132
of the Principal Act,—

(1) clause (g), (i) and (k) shall be

omitted;

(2) in clause (1), for the words,

brackets and letters
"clauses (a) to (k)", the
words, brackets and letters
"clauses (a) to (fj and
clauses (h) and (i)" shall be
substituted;

(3) in clause (iii), for the protasis

"any other offence", the
protasis "an offence
specified in clause (b)," shall

be substituted;
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(4) in clause (iv), the words,
brackets: and letters  "or
clause (g) or clause (j}" shall

be omitted.

23.  In Section 138 of the Principal
Act,— TSR o
(1} in the first proviso of
sub-section (1), —

(i for clause (a);, the
following shall be
substituted,
namely—

"(a) a person who
has been allowed
-:to compound once
“in'respect of any of
the " offences
- specified in clauses
- (a) to (), (h), (1) and
() of sub-section
(1) of section 132;"

(ii) clause (b) shall be
omitted;

(iii) for clause (c}, the
following shall be
substituted,
namely:—

"¢} a person who
has been accused
of committing an

offence under
clause (b) of sub-
section (1) of

section 132;"
(iv) clause (¢) shall be
omitted; :

Amendment of
Section 138.
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Insertion of new
Section 138A.

Insertion of new
Section 158A.

24.

25.

(2) in sub-section (2), for the

After

protasis "ten thousand -
rupees or fifty percent.
of the tax involved,
whichever is higher, and
the maximum amount not
being less than thirty
thousand rupees or one
hundred and fifty percent
of the tax, whichever is
higher", the  protasis
"twenty-five percent of the
tax involved and the
maximum amount not
being more than one
hundred percent of the
tax involved" shall be
substituted.

Section 138 of the

Principal Act, the following shall
be inserted, namely:-

“138A.Transitory Provision.-

After

The amendments made
under this Act shall be
without prejudice to
provisions of any other
law for the time being in
force, providing  for
prohibiting, restricting
or regulating betting,
casino, gambling, horse
racing, lottery or online
gaming.

Section 158 of the

Principal Act, the following shall
be inserted, namely:—

- "158A. Consent based sharing

of information
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furnished by taxable
per;gm;.. b

(1)

Notvmth standing
anythmg contamed

"’m Sect1on 133 152' S

followmg | de‘taﬂs

furnished "'b‘y " a' .
vreg1stered person
Imay, sub_]ect to the
prov1s10ns of sub-

section (2), and on
the

recommendations of
the Council, be

shared by  the
common portal with
such other systems
as may be notified
by the Government,
in such manner and
subject to such
conditions as may

be prescribed,
namely:—
(@) particulars

furnished in the
application for
registration

under Section
25 or in the

return filed
under Section
39 or 44;

(b) the particulars
uploaded on the
- common portal
for preparation
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of invoice, the
details ~  of
outward
nbsupphes :
furmshed under
Section 37 and
the particulars
tuploaded on the
common = portal
~for generation
of documents
under Section
68; ;

()  such other
details as{iimay
be prescribed.

(2) For the purposes of
sharing details
under sub-section
(1), the consent
shall be obtained,
of—

(a) the supplier, in
respect of details
furnished under
clauses (a), (b)
and (c) of sub-
section (1); and

(b} the recipient, in
respect of details
furnished under
clause (b) of sub-

section (1),

clause ‘(c) of sub-
section (1) only
where such

‘details  include
identity
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26.

information of
the reeipient,

in such form and
manner as may be
prescribed.”

(3) . Notwithstanding
anythinhg: contained
in -any law for the
time being in force,
no -action shall lie
against the
Government or the
common portal with
respect  to  any
liability arising
cOnéécitl“e’nt to
information shared
under this section
and there shall be
no impact on the
liability to pay tax
on the relevant
supply or as per the
relevant return.”.

In Schedule III of the Principal
Act,- ' '

(1)

@)

in paragraph 6, for the
protasis "lottery, betting
and gambling" the protasis
"specified actionable
claims" shall be
substituted; and

after explanation 2, the
following shall be added,
namely:- '

“Note-(1) paragraph 7, '8
and explanation 2

" Amendment of
Schedule-III.
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above shall be

deemed to have come

into force with effect

from the 1st day of
. July, 2017.

(2) No refund shall
be made of all the tax
which has been
collected, but which
would not have been
so collected, had sub-
section (1) been in
force at all material
times.”
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CHHATTISGARH ACT
(No. 8 of 2024)

THE CHHATTISGARH GOODS AND SERVICES TAX

10

(AMENDMENT) ACT, 2024.

An Act further to amend the Chhattisgarh Goods and
Services Tax Act, 2017 (No. 7 of 2017).

Be it enacted by the Chhattisgarh Legislature in the Seventy-
fifth Year of the Republic of India, as follows: -

(1)

(2)

This Act may be called the
Chhattisgarh Goods and Services
Tax (Amendment) Act, 2024.

It shall come into force on such
date as the State Government may,
by Notification in the Official
Gazette, appoint:

Provided that different dates
may be appointed for different
provisions of this Act and any
reference in any such provision to
the commencement of this Act
shall be construed as a reference to
the coming into force of that
provision.

In the Chhattisgarth Goods and
Services Tax Act, 2017 (hereinafter
referred to as the Principal Act), for
clause (61) of Section 2, the
following clause shall be
substituted, namely:—

“61)“Input Service Distributor”
mecans an office of the supplier
of goods or services or both
which receives tax invoices
towards the receipt of input

Short title and
commencement.

Amendment of
Section 2.
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Amendment of
Section 20,

3.

services, including invoices in
respect of services liable to tax
under sub-section (3) or sub-
section (4) of Section 9, for or
on behalf of distinct persons
referred to in Section 25, and
liable to distribute the input
tax credit in respect of such
invoices  in the  manner
provided in Section 20;”

For Section 20 of the Principal Act,
the following Section shall be
substituted, namely:—

“20. Manner of distribution of

credit by Input Service
Distributor.- (1) Any office of
the supplier of goods or
services or both which
receives tax invoices towards
the receipt of input services,
including invoices in respect
of services liable to tax under
sub-section (3) or sub-section
(4) of Section 9, for or on
behalf of distinct persons
referred to in Section 25,
shall be required to be
registered as Input Service
Distributor under clause (viii)
of Section 24 and shall
distribute the input tax credit
in respect of such invoices.

(2) The Input Service
Distributor shall distribute
the credit of state tax or
integrated tax charged on
invoices received by him,
including the credit of state
or integrated tax in respect of
services subject to levy of tax
under sub-section (3) or sub-
section (4) of Section 9 paid
by a distinct person
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registered in the same State
as the said Input Service
Distributor, in such manner,
within such time and subject
to such restrictions and
conditions as may be
prescribed.

(3) The credit of state tax
shall be distributed as state
tax or integrated tax and
integrated tax as integrated
tax or state tax, by way of
issue of a document
containing the amount of
input tax credit, in such
manner as may be
prescribed.”

After Section 122 of the Principal Insertion of New
Act, the following Section shall be Section 122A.
inserted, namely:—

“122A. Penalty for failure to register
certain machines used in
manufacture of goods as
per special procedure. (1)
Notwithstanding anything
contained in this Act, where
any person, who is engaged
in the manufacture of goods
in respect of which any
special procedure relating to
registration of machines has
been notified under Section
148, acts in contravention of
the said special procedure, he
shall, in addition to any
penalty that is paid or is
payable by him under
Chapter-XV or any other
provisions of this Chapter, be
liable to pay a penalty equal
to an amount of one lakh
rupees for every machine not
so registered.

(2) In addition to the penalty
‘under sub-section (1), every
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machine mnot so registered
shall be liable for seizure and
confiscation:

Provided that such machine
shall not be confiscated where—

(@) the penalty so imposed is paid;
and

(b) the registration of such
machine is made in
accordance with the special
procedure within three days of
the receipt of communication
of the order of penalty.”
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